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.+ :Notes of the. Registry Date | Order of the Tribunal
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e - }2+6.98 '} - Heard Mr C.Baruah, learned counsel
. .. 1 - - lappearing on behalf of the applicant.

, - - ',Application5is admitted. Mr J.L.Sarkar,
e LI - flearned Railway counsel receives notice
form =z 47 wms . ~ '

C. F. of Rs. - on behalf of respondent No.2. No notice
$ ‘ deposited vide ;28 ‘Ineed be sent to respondent No.2. Registry
- IPO/BD No .Lg\%?;»g?9 ~ lto send notice to the other respondents
ﬁatcd w2230 jby spped post at the cost of the appli-
d\ﬁ | cants.
L Ustr %/
. > Beglosrer ’)Moﬂ . ' Mr-Baruah also prays for an interim
- §” . % N égder to stay the selection process. At
KRRE ‘ _ : S PR _ fthis stage we are not inclined to stay
v \ R -
RQ Lu_gﬂﬁ_q )&F&,&% o . Jthe selection process. Let the selection
, . V6 o , forocess continue. However, the final
l\c\y_q bel w SR PETSN . ' 3 '
: .o i -~ fesult shall not be published until
é/ﬁ’a S | o -+ further orders.
o S - . ‘ _ The applicants shall deposit the ,
. _ e . fFost of the speed post immediately. .
o ,\]2/\\@7” , ' + List on 17.6.98 for written statement
i~ : « land further order. _
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Netes of the Registry Date ‘ ' o Order of the Tribunal -
17-6-9! _ Mr.B.K.Shama learned counsel on
: - %) bahalf Of ME.J.LeSarkar counsel for
‘ -Rallway ‘Administzation prays for time
| adjournment for £1ling of written
| | statement,
~ List it on 6-798 for £41ing of
. | Written statement and further orders,
2.6.9¢ | [
. ¢ . . . 9
L/zw‘m—— g Aod'ce . Menber |
/{ﬁba @4A4{ /ﬁe/‘/ffgfz Q/g’ X
’ /ééjymvﬁg;kﬁng t%ékéug 0.7.98 On the prayer of Mr J.L.$arkar.
/ny! Pr/a 5 learned Railway counsel two weeks further

time is allowed to file written statement
List on 22.7.98 for written state-
- ment and further orders.
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Two weeks further time is allowed
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‘lon the Prayer of Mr.J.LeSarkar for

£iling of written statement.
‘ List on 7-8-98 for filing of -
written statement and further orders
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MreBeKsSharma learned coﬁnsel
-on behdlf of MraJ}Bc§arkaz1cqgnsel-for_v
*Raiiwéy;ﬂﬂministration once again prays
:for further, extengion of time to file
written statement. We have already
granted sevleral adjournments. We are
not inclined to grant any further
adjourﬂment. The case will proceed
without written statement.

List it on 23-11-98 for hearinge.
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: ,‘i Notes of the Registry Date Order of the Tribunal
12.~9 < 23.11.99 On the prayer of B¥ N.K.Baruah,
_;i;;——"ziz:jzf Siuni;:) learned counsel for the applicant the
r i i . . 9 . Mr Jo .
p /\/%@_., N ol case is adjourned to 4.12.1998 L
’fg,yvb LS ‘1;35 , Sarkar, learned Railway counsel has no
i;;;),wéﬂ< T f o objection.’
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4.12.98 Present: Hon'ble Justice Sri D.N.Baruah,

Vice~Chairman.
Hon ‘ble Sri G.L.Sanglyine,
Administrative Member.

Mr J.L.Sarkar, learned Railway counsel
 informs this Tribunal that after filing
of this present application the Railway
administration has decided to cancell
the whole process of selection. The

\ present application is directed against
the selection.

Heard Mr P.J.Saikia, learned Counsel
for the applicant. He has no cb jection
i1f the application is dismissed as infruc-
tuous. In view of the facts and circumsta-

| nces stated by the learned Railway counsel
fthe application is accordingly dismissed
as infructuous.
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